
W.P(C). No. 360 of 2013 
 

 
BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH 
CHIEF JUSTICE (ACTING) 

 
 

7.10.2014 

 

Mr. S.Dey, learned counsel for respondents prays for and is 

granted 2(two) weeks’ time to file counter affidavit. List on 24-10-

2014. 

 

 

CHIEF JUSTICE (ACTING)        

S.Rynjah 

 

 

 

 

 

 

 

 

 

 



W.P(C). No. 206 of 2013 
 

 
BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH 
CHIEF JUSTICE (ACTING) 

 
 

7.10.2014 

 

Mr. AS Siddiqui, learned counsel for petitioner prays for and is 

granted 2(two) weeks’ time to file rejoinder affidavit. List on 22-10-

2014. 

 

 

CHIEF JUSTICE (ACTING)        

S.Rynjah 

 

 

 

 

 

 

 

 

 

 



W.P(C). No. 235 of 2014 
 

 
BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH 
CHIEF JUSTICE (ACTING) 

 
 

7.10.2014 

 

Mr. R. Deb Nath, learned counsel for respondents on his 

request had already been granted 2(two) weeks as per past 

proceedings to file counter affidavit. However, on his further request, 

as a last opportunity, he is granted 2(two) weeks’ more to file the 

affidavit, failing which, the right to do so shall stand closed.  

 List on 22-10-2014. 

 

 

CHIEF JUSTICE (ACTING)        

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 



W.P(C). No. 239 of 2014 
 

 
BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH 
CHIEF JUSTICE (ACTING) 

 
 

7.10.2014 

 

Mr. R. Deb Nath, learned counsel for respondents on his 

request had already been granted 2(two) weeks as per past 

proceedings to file counter affidavit. However, on his further request, 

as a last opportunity, he is granted 2(two) weeks’ more to file the 

affidavit, failing which, the right to do so shall stand closed.  

 List on 22-10-2014. 

 

 

CHIEF JUSTICE (ACTING)        

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 

 



W.P(C). No. 312 of 2014 
 

 
BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH 
CHIEF JUSTICE (ACTING) 

 
 

7.10.2014 

 

Mr. S Sen Gupta, learned counsel for State prays for time to 

file counter affidavit. However, it appears from the order dated 8-9-

2014 that the issue involved is simple and can be decided at the 

admission stage. In that view of the matter, let this case be listed 

before the same bench which has passed the aforesaid order, on 13-

10-2014. 

 

 

CHIEF JUSTICE (ACTING)        

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 

 



W.P(C). No. 320 of 2014 
 

 
BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH 
CHIEF JUSTICE (ACTING) 

 
 

7.10.2014 

 

Learned counsel for respondents prays for and is granted 

further 2(two) weeks’ time to file counter affidavit. List on 24-10-

2014. 

 

 

CHIEF JUSTICE (ACTING)        

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 

 



W.P(C). No. 325 of 2014 
 

 
BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH 
CHIEF JUSTICE (ACTING) 

 
 

7.10.2014 

 

Learned counsel for State prays for and is granted further 

2(two) weeks’ time to seek instructions in terms of order dated 25-9-

2014 and file affidavit-in-opposition, if so instructed. List on 22-10-

2014. 

 

 

CHIEF JUSTICE (ACTING)        

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 

 



W.P(C). No. 197 of 2014 
 

 
BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH 
CHIEF JUSTICE (ACTING) 

 
 

7.10.2014 

 

Learned counsel for petitioner prays for and is granted 2(two) 

weeks’ time to file rejoinder affidavit. List on 22-10-2014. 

 

 

CHIEF JUSTICE (ACTING)        

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 



W.P(C). No. 191 of 2013 
 

 
BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH 
CHIEF JUSTICE (ACTING) 

 
 

7.10.2014 

 

Mr. S.Dey, learned counsel for the petitioner prays for and is 

granted 2(two) weeks’ time to file rejoinder affidavit. List on 15-10-

2014. 

 

 

CHIEF JUSTICE (ACTING)        

S.Rynjah 

 

 

 

 

 

 

 

 

 



W.P(C). No. 289 of 2013 
 

 
BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH 
CHIEF JUSTICE (ACTING) 

 
 

7.10.2014 

 

None appears for petitioner without showing any cause.  

From the past proceedings, it appears that learned counsel for 

petitioner has failed to appear on several dates. Thus, before the 

matter is dismissed in default and for want of prosecution, let a 

notice be issued to petitioner to ensure representation on the next 

date of hearing. However, in case of failure, the matter may be 

dismissed on the ground of default and non-prosecution.  

 

 

CHIEF JUSTICE (ACTING)        

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 



 



W.P(C). No. 9 of 2014 
 

 
BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH 
CHIEF JUSTICE (ACTING) 

 
 

7.10.2014 

 

Learned counsel for respondents prays for and is granted one 

week’s time to argue the matter. List on 16-10-2014. 

 

 

CHIEF JUSTICE (ACTING)        

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 

 



W.P(C). No. 370 of 2013 
 

 
BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH 
CHIEF JUSTICE (ACTING) 

 
 

7.10.2014 

 

Learned counsel for petitioner states that in his opinion the 

matter has been rendered infructuous. But, before he can make such 

a statement, he wants to seek instruction from his client. He may do 

so within a week. List on 15-10-2014. 

 

 

CHIEF JUSTICE (ACTING)        

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 

 



W.P(C). No. 49 of 2014 
 

 
BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH 
CHIEF JUSTICE (ACTING) 

 
 

7.10.2014 

 

Learned counsel for respondents, prays for and is granted 

one week’s time on the ground that learned counsel engaged to 

argue the matter is in personal difficulty. List on 15-10-2014. 

 

 

CHIEF JUSTICE (ACTING)        

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 

 



W.P(C). No. 56 of 2014 
 

 
BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH 
CHIEF JUSTICE (ACTING) 

 
 

7.10.2014 

 

Learned counsel for respondents, with consent of learned 

counsel for other side, prays for and is granted one week’s time to 

argue the matter. List on 17-10-2014. 

 

 

CHIEF JUSTICE (ACTING)        

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 

 



W.P(C). No. 74 of 2014 
 

 
BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH 
CHIEF JUSTICE (ACTING) 

 
 

7.10.2014 

 

Learned counsel for petitioner prays for and is granted one 

week’s time on the ground that the learned counsel engaged to 

argue the matter comes from Guwahati High Court. List on 16-10-

2014.  

 

 

CHIEF JUSTICE (ACTING)        

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 

 



W.P(C). No. 215 of 2014 
 

 
BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH 
CHIEF JUSTICE (ACTING) 

 
 

7.10.2014 

 

Issue notices to respondents No. 5 to 12, service both ways 

namely by registered post as well as dasti. It be returnable within one 

week. List on 16-10-2014. 

 

 

CHIEF JUSTICE (ACTING)        

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 



W.P(C). No. 252 of 2014 
 

 
BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH 
CHIEF JUSTICE (ACTING) 

 
 

7.10.2014 

 

Learned counsel for petitioner prays for and is granted one 

week’s time on the ground of personal difficulty. List on 15-10-2014. 

 

 

CHIEF JUSTICE (ACTING)        

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 

 

 



W.P(C). No. 276 of 2013 
 

 
BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH 
CHIEF JUSTICE (ACTING) 

 
 

7.10.2014 

 

Learned counsel for petitioner prays for and is granted 2(two) 

weeks’ time to prepare and argue the matter. List on 23-10-2014. 

 

 

CHIEF JUSTICE (ACTING)        

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 

 



W.P(C). No. 284 of 2013 
 

 
BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH 
CHIEF JUSTICE (ACTING) 

 
 

7.10.2014 

 

Learned counsel for respondents, with consent of learned 

counsel for other side prays for and is granted one week’s time to 

argue the matter. List on 17-10-2014. 

 

 

CHIEF JUSTICE (ACTING)        

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 

 



W.P(C). No. 364 of 2013 
 

 
BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH 
CHIEF JUSTICE (ACTING) 

 
 

7.10.2014 

 

Learned counsel for respondents, with consent of learned 

counsel for other side, prays for and is granted time till 13-10-2014 to 

prepare and argue the matter. List on 13-10-2014. 

 

 

CHIEF JUSTICE (ACTING)        

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 

 



Cont.Cas(C). No. 10 of 2014 
 

 
BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH 
CHIEF JUSTICE (ACTING) 

 
 

7.10.2014 

 

Mr. S.Thapa, learned counsel for petitioner prays for and is 

granted further 2(two) weeks’ time to file affidavit in terms of order 

dated 26-9-2014. List on 22-10-2014. 

 

 

CHIEF JUSTICE (ACTING)        

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 

 



Cont.Cas(C). No. 15 of 2014 
 

 
BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH 
CHIEF JUSTICE (ACTING) 

 
 

7.10.2014 

 

Learned counsel for petitioner prays for and is granted 2(two) 

weeks’ time to file rejoinder affidavit. List on 24-10-2014. 

 

 

CHIEF JUSTICE (ACTING)        

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 

 



W.P(C). No. 6 of 2014 
 

 
BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH 
CHIEF JUSTICE (ACTING) 

 
 

7.10.2014 

 

Service report in respect of respondent No.5 is still awaited. 

List with office report after one week on 15-10-2014. 

 

 

CHIEF JUSTICE (ACTING)        

S.Rynjah 

 

 

 

 

 

 

 

 

 

 



W.P(C). No. 35 of 2014 
 

 
BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH 
CHIEF JUSTICE (ACTING) 

 
 

7.10.2014 

 

Mr. S.Dey, learned counsel for respondents prays for and is 

granted 2(two) weeks’ time to file counter affidavit. List on 24-10-

2014. 

 

 

CHIEF JUSTICE (ACTING)        

S.Rynjah 

 

 

 

 

 

 

 

 

 

 



W.P(C). No. 41 of 2014 
 

 
BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH 
CHIEF JUSTICE (ACTING) 

 
 

7.10.2014 

 

Mr. KP Bhattacharjee, learned counsel for State respondents 

prays for and is granted 2(two) weeks’ time to file rejoinder affidavit. 

List on 24-10-2014. 

 

CHIEF JUSTICE (ACTING)        

S.Rynjah 

 

 

 

 

 

 

 

 

 

 



W.P(C). No. 112 of 2014 
 

 
BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH 
CHIEF JUSTICE (ACTING) 

 
 

7.10.2014 

 

Mr. KP Bhattacharjee, learned counsel for the State prays for 

and is granted 2(two) weeks’ time to file counter affidavit. List on 22-

10-2014. 

 

 

CHIEF JUSTICE (ACTING)        

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 



W.P(C). No. 113 of 2014 
 

 
BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH 
CHIEF JUSTICE (ACTING) 

 
 

7.10.2014 

 

Mr. KP Bhattacharjee, learned counsel for the State prays for 

and is granted 2(two) weeks’ time to file counter affidavit. List on 22-

10-2014. 

 

 

CHIEF JUSTICE (ACTING)        

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 



W.P(C). No. 116 of 2014 
 

 
BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH 
CHIEF JUSTICE (ACTING) 

 
 

7.10.2014 

 

Mr. KP Bhattacharjee, learned counsel for the State prays for 

and is granted 2(two) weeks’ time to file counter affidavit. List on 22-

10-2014. 

 

 

CHIEF JUSTICE (ACTING)        

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 



W.P(C). No. 133 of 2013 
 

 
BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH 
CHIEF JUSTICE (ACTING) 

 
 

7.10.2014 

 

Learned counsel for petitioner prays for and is granted 2(two) 

weeks’ time to prepare and argue the matter. In the meantime, 

learned counsel may file rejoinder affidavit, if so instructed. List on 

24-10-2014. 

 

 

CHIEF JUSTICE (ACTING)        

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 

 



W.P(C). No. 168 of 2013 
 

 
BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH 
CHIEF JUSTICE (ACTING) 

 
 

7.10.2014 

 

Learned counsel for the respondents, with the consent of 

learned counsel for other side prays for and is granted one week’s 

time on the ground that learned counsel who has been engaged to 

argue the matter is not well. List on 16-10-2014. 

 

 

CHIEF JUSTICE (ACTING)        

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 

 



W.P(C). No. 187 of 2014 
 

 
BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH 
CHIEF JUSTICE (ACTING) 

 
 

7.10.2014 

 

Mr. S.Sen Gupta, learned counsel for the State prays for and 

is granted 2(two) weeks’ time to file counter affidavit. List on 24-10-

2014. 

 

 

CHIEF JUSTICE (ACTING)        

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 



W.P(C). No. 191 of 2013 
 

 
BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH 
CHIEF JUSTICE (ACTING) 

 
 

7.10.2014 

 

Mr. S.Dey, learned counsel for the petitioner prays for and is 

granted 2(two) weeks’ time to file rejoinder affidavit. List on 15-10-

2014. 

 

 

CHIEF JUSTICE (ACTING)        

S.Rynjah 

 

 

 

 

 

 

 

 

 



W.P(C). No. 191 of 2014 
 

 
BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH 
CHIEF JUSTICE (ACTING) 

 
 

7.10.2014 

 

Learned counsel for respondents prays for further one week’s 

time to file counter affidavit. The time is granted to do so. List on 15-

10-2014. 

 

 

CHIEF JUSTICE (ACTING)        

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 


